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CENTRAL ADMINISTRATIVE TRIBUNAL

ALLAHABAD BENCH, ALLAHABAD
. 1145 of 1992
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Unien of India & @TS.

Hon'ble Mr, Nﬁharaj Din, Member=J

This is a&n application under Section 19 of

rative Tribunal's Act 1985 seeking the

the Administ
reliaf to restrain the respandents from evicting

the applicant from the accommadation (Qr. Nes .

Babina Cantt) which has been

p=36/3 W Wing
t the |

allotted toc him. It is also prayed tha

respondents be restrained from charging plnilf

gamage rents from the applicant.

t facts giving rise to this

'21 The relevan
that the appl
66 company ASC (Supply Depot)

application are jcant is werking

as a Chaukidsar in
der the Admxnistrativu

Babina Cantonment un
2. The nppl-ﬂagnt }‘ﬁ]

control of respondent Ne.

civilian empleyee of the |
ia, ﬁiniatrﬂ pp ﬁ

of the Unien af Ind
gﬁnntﬁﬂii'”f

applicant was allutttd the

residential accammudatiaq_ﬁyuﬁﬂ

Quarters, Babina ﬁantggmgﬁ"..

11.1.1991 vide Annexure=2.
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3. The respondents filed Counter Reply and
resisted the claim of the applicant stating interalia
that the applicant is working as a Chawkidar and he
is entitled to allotment of Type I Qr. The Quarter

which is at present in Occupation of the applicant

:
is Type II and since the Quarter was surplus and !
lying vacant, it has been allotted to the applicant, *l
The Quarter in question are ment for NCO's belonging
to Defence wing, therefore the allotment of the martori
has been cancelled and the applicant has been asked

to vacate the same, ;.
1
4, I have heard the learned counsels for the

parties and perused the record.

Sa The applicant admittedly is working as Jt'
a Chawkidar and he is entitled to Type I Quarter.
The allotment of married accommodation was made by
the Station Head Quarters as the Quarter was surplus
at that time. Subsequently, due to arrival of more {
families of combatent, the accommodation in qu?stiGn'
was regular for allotment to the families of combatant
personnel; It isktated that the applicant is entitled
for allotment of Type I accommodation, but the same
was not condructed for the givilain tq:lﬂnﬂt at

Babina station, The applicant in the Rejoinder Affida- |

vit hgs stated that there are several persons who "_
do not come in the category of combatants are livi
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“lying vacant and was surplus, thirsf s, it was

combatants, It is evic
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as Mithlesh Kumar, B.H.fauari, Kashi Ram and

Suresh, thus the applicant has alleged he has
been discriminated. The allegations made in ths
Rejeinder Affidavit are vague as ths particulars
of the Quarters which are in their eccupatien are
net given, Moresver in the Rujnin&jr lFfid:ﬁig! t
applicant cannot be permitted to intreduce new
facts of which the respencents have ne eccasion fﬁ

reply, The applicant in para 8 eof the Rejoinder
Affidavit has stated that the alternative accemme-
dation alletted to him is neither in accordance
with the specification ner it is suitable fer him,

]

He claims that he is entitled tc better type of
accemmedation than one offerred tc him as sltsrna-
tive accommedatien. He has further said that ther ‘.

are ~tleast 20 Quarters at Babina of Type I fer

wuhich he is sntitled te alletment under Rules,
L

6, It is borne out frem the discussien mads
abeve that the quarter which has been allettsd to
the applicant is ment for acc-uugﬂgtiﬁﬁ;tg? ‘
families of the combatants. Since at th.m

allotment of the Quartsr in qucsti-3¢ g“ m;u
. =r

alletted te the applicant, Neu thﬂ ﬁ3%31?3~'j?
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7. In view ©of the discussion méde 2boOve,

we find no merit in the application of the

app licant which is hereby dismissed with no
order 8S to cost.
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